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Il THE CENTRAL ADMIN TRHTIVE TRIBUNAL: HYDERAE/D BENCH: AT

HYDEREBAD .
D.TE _OF JULGMEN§9.07.98,
BETVEEN:
M.0.5undar - . B ' : s Applicanti.

A ND
1. The General Manager,

5C Railway, Rail N;layam,
Secundarahad. '

2. The Chief Works Manager,
SC Railway, Lalaguda Work Shop,
Sacunderebad. _ .» Respondents.’

COUNSEL FOR THE AFPLICANT: SHRI Ch.Kotsswara nao'.Sov}AY'ka“ﬁ“““'

COUNSEL FCR THE RESEONDENTS: SHRI 3.Siddaiah,
- o /5da1 .CGSC.

‘ToRAM:
HON'BLE SHRI JUSTIQE‘V.NEELADRI RAO, VICE CHAIRMAN
HON'BLE SHRI R, RANGEZRAJAN, MEMNBER (ADMMN.) : . ' )
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\CA

DA ,436/94

Judgems nt
( As per Hon, ﬂf, Justice V. Neeladri Rao, UC )

Heard Sri Ch. Koteswara Rao, learned counsel for
applicant and Sri J, Siddaiah, laarned-caunsal Por the
respondents.,

2., This DA was Piled praying for declaration that the
action of the respondents in refusing to accept the -
reprasantatian and inlnot taking steps to stop ramittance
5? salary of the abplicant to the Bombay Mercantile Co~
apérative éank, is illegsal, arbitrary, unjust and

violative of Principles of Natural Justice and Por con-
sequential directicn to the respondanta to stop the

' remittance of salary of the applicant to the bank and

pay the salary directly to the applicant,

3. Ch. Koteswara Rao, representing Mr, X, Mohan, learned
counsel for the applicant submitted that this DA is not
pressad a%giga instructions of the applicant who is sawdﬁ%“
to bs present in the Court,

4. As per the interim order dated 8-4-1994 as clari-
fied by order dated 11-7-1994, a3 the respondents withheld
fs,750/- p.m, from April, 94 and the same was not remittad
to the Bombay Mercantile Co-op.-Bank. Hyderabtad, fs this
Bﬁggg§;ito be dismissed on being withdraun, the respon=-

dents are directed to remit that withheld amount to the

- Bombay Mercantile Co-op, Bank Ltd,, Hyderabad, for being

cradited to the account of the applicant,

5, In the result the DA is dismissed as being withdraun,
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The 7 puntWﬁithheld by the respondents from out of the

salary aof the applicant from April, 1994 ha{ to be

v

‘.2.



remitted to the Bombay Mercantile Co-op. Bank at
Hyderabad, for baing credited to the account of the
" applicant,

6. The DR is crdered accoerdingly. No cosfs.%y '
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(@fﬁﬂﬂéﬁégﬁih) i (V. Nesladri Rao)
fember (Admn) ' . . Vice Chairman

Driecea In"updh LB6Bre  Lepucy aeé§5trar\a)Cc;*

1
To
1. The General Manager, S.C.Railway,
gx Railnilayam, Secunderabad .
2. The Chief Works Manager, SC Railway,
Lalaguda Work Shop, Secunderabad.

3, One copy to Mr.ié1é§g§7jiTZf§§,?hdvocate,'3-2-90,
2nd Floor, General Bazaf, Sedunderabad.

4, One copy to Mp.J.Siddaiah, SC forRlys, CAT.Hyd.
5. One copy to Eibrary, CAT Hyd.

6. One’spare CODY e
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N».order as to costs.
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IN THE CENTRAL ADIﬁNISVTRATIVE TRIBUNAL _:

- -

HYDERABAD BENCH AT ?EQBKEBAD.

THE HON'BLE MR.JUSTICE V.NEELADRI RAO

AND (’/////

THE HON'BLE MR.R.RANGARAJAN: (M(ADMT)

-

'DATED';—~SiL}E24—- 1995.

" BRUER/JUDGMENT g

M.A./R.A./C.A.NoO,
) ’ L in

e T

T‘.\ONO.‘ ) N . ‘ (WQPC R )

Admitfted and Interim directions

issued,

Allowed.

Disposed of with directions,

™~

Dismissed.
Dismissed as withdrawn

Digmissed -for default

Or ered/Rejected.
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